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THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : Let us close this subject mow,
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SHRI SUBRAMANIAN SWAMY : OB a
point of order. Mr. Vice-Chairman) he has
said that the Municipal Corporation has not
paid the provident fund of the employees of
the Municipal Corporation. I would like him
to state one document in support of this
baseless and false allegation.
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SHRI F. H. MOHSIN: I am thankful to the
Members who have taken part in this debate. |
would like to reply to Shri Advani who has
opposed the Bill and has raised some points
regarding this Bill.

The first point that he made was about
consultation with the Delhi Municipal Cor-
poration before bringing forward this Bill in

the House. There is no Constitutional
; obligation on the part of the Government
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to consult the Delhi Municipal Corporation.
Even so, we consulted the Delhi Ad-
ministration where Shri Advani's Party is well
represented ...

SHRI LAL K. ADVANI : No.

SHRI F. H. MOHSIN : We consulted the
Delhi Administration and it was very much
discussed with them. The Jan Sangh Party
people have taken part in the discussion
which appeared also in the press. Also, we
have listened to the arguments made by Shri
Advani. Even so, they have not given any
amendment to the Bill. That shows that they
have no serious objection to the Bill.

SHRI LAL K. ADVANI: We oppose it
outright and therefore no amendments.

SHRI F. H. MOHSIN : Sufficient oppor-
tunity was there for the Delhi Municipal
Corporation to give their views because
everything appeared in the press and the Bill
was introduced in the last session. After that
so much time has lapsed. We have not
received any comments from the Delhi
Municipal Corporation in that regard.

Shri Advani made another point about the
population. He asked what will be the
population of each ward after this Bill is
enacted. Of course, as the Act stands today
the maximum population of each ward is
20.000 population. But this figure is not
adhered to. Even when the last ele.C' tion took
place, the population was in some cases, as
Shri Advani himself pointed out, even 50,000.
But it is exactly to eliminate this disproportion
in some areas that this Bill has been brought
forward. After this Bill is enacted, we want to
see that as far as possible every ward has got
more or less the same population. But I do not
think that the population will be a? large as
Shri Advani fears it to be. The population of
Delhi is 37.70,000. For 100 members it works
out to 37,700 population for each Corporation
member. And 50 per cent of them will be
voters. That means in each ward about 20,000
voters will be there and they will be
represented
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by one Corporator. By any stretch of
imagination it cannot be said that it is a very
big constituency for electing a representative.
Even compared to other Corporations, I do
not think it is a very large population. There
is, thus, no case for increasing the number of
Corporators on that ground.

Shri Advani also mentioned about the
finances of the Delhi Municipal Corporation.
It is true that their financial condition is not a
very happy one. It is due to the inability of the
Delhi Municipal Corporation to levy taxes
even though it was recommended by a
Commission. I think it was Shri Gopala
Reddy who was first appointed in the
Commission to go into the finances of the
Delhi Municipal Corporation. Later Shri R. R.
Morarka went into this question and
submitted a very useful report wherein he had
said that there are some possibilities for
increasing the revenues of the Delhi
Municipal Corporation.

The Commission submitted its Report in
1968 and most of the recommendations of the
Commission for generating extra-domestic
resources were not accepted by the Cor-
poration. The Delhi Administration and the
Central Government had raised the
entertainment tax, motor vehicles tax and the
terminal tax as recommended by the
Commission thus increasing the share of the
Corporation in the assigned taxes. But the
Corporation itself did not take any action for
improving its financial position. I do not know
why they are shy of increasing the taxes. [
think it is the lowest compared to what is
prevalent in any other metropolitan city in
India. It is the lowest here and they could have
increased it.

SHRI LAL K. ADVANI: I don't think this
is correct.

SHRI F. H. MOHSIN: But this is my
information. And, Sir, there is the possibility
of increasing the revenues so that they would
be able lo do more workj, There is another
thing aho. What they do is that they inflate the
estimate of income and based on that income
they have the expenditure programme and
so, when they
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are faced with a deficit, they ask. for more
grants from the Central Government and this
is what they have been doing thus bringing the
Corporation into a very bad financial
condition. Even so, Sir, the Government has
been very generous in making grants available
to the Corporation. Perhaps no other State
Government has made so much grant as the
Central Government has made to the
Corporation here. I would like to state (his
also that the percentage of grants, the
proportion of grants to income, during the
period in Bombay was 1.94, in Madras 6.51,
in Poona 6.67 and so on. But the proportion in
Delhi is 22 per cent of the total revenue
receipts of the Corporation which the Central
Government has been making. You should,
therefore, appreciate the Central Government's
large-heartedness in coming to the aid of the
Corporation. Even the grants which were
released for the Municipal Corporation in
1973-74 for non-plan educational schemes
amounted to Rs. 368 lakhs and for plan
schemes on education they were Rs. 401.56
lakhs. And, Sir, for this financial year 1974-
75, we have made grants for non-plan
purposes to the extent of about Rs. 190 lakhs
and for plan expenditure to the extent of Rs.
86.75 lakhs. So, these figures are enough to
show that the Central Government has come to
its aid. But the Delhi Corporation is very shy
of building up its own resources. I think they
could do better by increasing their own
resources. They have some programmes also
and, as was pointed out by Mr. Alam Khan
and Mr. Singh, there are various fields in
which they can work such as education,
drinking water supply and health schemes etc.
In Old Delhi, the sanitary conditions are very
bad and the conditions in the primary schools
are very bad and there are no buildings also.
So, they can attend to these things by
increasing their own resources which they are
not doing.

Then* Sir, Mr. Advani mentioned about the
revision of the electoral rolls and also about
the appointment of a Director of Elections. I
might add that Mr. Rajnarain also mentioned
that the Government is ap-
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pointing the Director of Elections and so,
there is governmental interference. I can say
that even under the present Act, it is the
Commissioner who is being appointed by the
Government and he can be removed by the
Government.

SHRI LAL K. ADVANI: My point is this:
You are appointing the Director of Elections
for the superintendence and guidance of the
elections and thus you are taking away the
powers from the Corporation and giving them
to the Central Government. Why ?

SHRI F. H. MOHSIN: I am replying to Mr.
Rajnarain's  point. Even  now  the
Commissioner is being appointed by the
Government and he can also be removed by
the Government, by the Government only.

SHRI LAL K. ADVANI: Therefore, you
have all the powers in your hands. Why do
you want to take in your hands the conduct of
the elections also ?

SHRI F. H. MOHSIN: We are only
taking away that function of the Commis-
sioner and entrusting it to the Director of
Elections and we do not intend making it a
full-time job.

=Y ST | oWTEANT : HIT ad 47 A5 fasmd
ars @ afame & amw 87 ww gz faw ar
w7 @t wfefrma 4@l fman sofad am-
wET gees g
SHRI F. H. MOHSIN: It is not so. It
is our desire to entrust this work to the Chief
Electoral Officer who might be called even
the Director of Elections. Anyway, this fact is
under our consideration. His fear is that there
will be more burden on the Corporation and

the Director of Election's work will be a part-
time job during the time of election only...
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SHRI F. H. MOHSIN: This is an im-
provement we are making. Even the argu-
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ment that it would be an additional burden
on the Municipal Corporation does not hold
water because we expect that this job might
be taken over by the Chief Electoral Officer,
and with his staff he can carry on the work
of revision of electoral rolls...

SHRI LAL K. ADVANI : Will there be
two rolls or one ?

SHRI F. H. MOHSIN: There will be one
for the Corporation. But altogether we do not
rule out the possibility of adopting Lok
Sabha electoral roll. For this purpose also,
there is a provision here. 1 am explaining.
Now, the elections were held last time in the
year 1971. That was before the Lok Sabha . .

SHRI LAL K. ADVANI : After the Lok
Sabha.

SHRI F. H. MOHSIN : Electoral rolls
must have been prepared a very long time
back. The Corporation elections will take
place in 1975. Supposing the electoral roll
for the Parliamentary constituencies was not
prepared by the Election Commission, what
would happen? We have to hold elections on
the basis of electoral rolls at present. The
anomaly would be there. In some
constituencies there are fifty thousand voters;
in others there are only fifteen thousand
voters. That would be the anomaly. We
cannot hold elections on the basis of electoral
rolls prepared about four or five years ago.
And this anomaly, this difficulty, would
always arise, because the term of the Lok
Sabha is five years, whereas the term of the
Corporation would be only four years. Now
if we hold election in 1975, the next election
vould be in 1979. The Lok Sabha election
would be . . .
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SHRI F. H. MOHSIN : But where is the
harm if a special electoral roll is prepared for
the election purposes of the Corporation?
There is no difficulty at all. My friend's fear
is that there would be duplication of work or
waste of expenditure. 1 do not think there
would be any waste of expenditure. We want
to minimize expenditure and see that
electoral rolls are being brought up to date.

Then, my friend also pointed out about the
dispute between the NDMC and DMC about
the recovery of electricity tax that was sought
to be recovered from the NDMC. This is a
very long standing dispute and many efforts
were made to settle it, including the one
which was made by the Lt. Governor
himself. It was unfortunate that the NDMC
did not accept it They have got some legal
opinion which they quote and the Delhi
Municipal Corporation also quote some legal
experts in favour of their point of view. The
NDMC also quotes some legal experts to
support their point of view. So the point
remains what has to be done in that case.
Some time ago in the year 1971, both the
Delhi Municipal Corporation and the NDMC
had agreed to appoint an Arbitrator, a Judge
of the Supreme Court, to arbitrate over this
dispute. Somehow or other, that did not
happen, and meanwhile the Lt. Governor was
asked to bring about a compromise. Now we
have seen that it has not worked well. We are
expecting that the arbitration, to which both
the parties have agreed, would be resorted to
now. Of course, Mr. Das is no longer the
Judge now; I do not think he is available
now. That was in 1971. We have to think of
finding soma ether Supreme Court Judge to
arbitrate over this issue.

There is no law to force the N.D.M.C. or
the D.M.C. to accept one decision or the
other. If there is an arbitration, they have to
accept it. They have already passed a
resolution to agree to arbitration. I think the
arbitration would be accepted by
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both the parties.
left.
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There are no other points
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SHRI F. H. MOHSIN : As usual. They are
to be held in 1975. It is not our intention to
postpone either the Municipal elections "or to
advance the Lok Sabha elections. Of course,
your party is always professing that the Lok
Sabha elections would be advanced. I do not
think there is any truth in it. I commend the
Bill for the acceptance of the House.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : The question is :

"That the Bill further to amend the Delhi
Municipal Corporation Act, 1957, be taken
into consideration."

The motion was adopted,

THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : Now, we shall take up clause by
clause consideration of the Bill.

Clause 2 to 10 were added to the Bill

THE VICE-CHAIRMAN (SHRI V. B.
RAIJU) : There is a new clause 11.

New Clauses Il

SHRI F. H. MOHSIN : Sir, I beg to move :

"That at page 6, after line 49, the fol-
lowing new Clause be inserted namely :-
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'I1. Amendment of section 479—In
section 479 of the principal Act, in sub-
section (2), for the words "or in two
successive sessions and if before the
expiry of the session in which it is, so
laid or the session immediately
following", the words "or in two or more
successive sessions and if before the
expiry of the session immediately
following the session or the successive
sessions aforesaid" shall be substituted.'

The question was put and the motion was
adopted.

New Clause 11 was added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill,

SHRI F.H. MOHSIN : I beg to move
that the Bill, as amended, be passed.

The question was put and the motion was
adopted.

THE VICE-CHAIRMAN (SHRI V. B.
RAIJU) : Shall we take up the next item? Or,
is it the desire of the House that we take it up
next week. Tomorrow we are having Bihar.

The House stands adjourned till 11 A.M.
tomorrow.

The House then adjourned at
thirty-nine minutes past four of the
clock till eleven of the clock on
Tuesday, the 12th November, 1974.
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